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Peopile everywhere are courageously 
trying to save crops or to sow fresh 
crops. Efforts are being  ‘made by 
Oovemment to provide  those  who 
are without any means of subsistancc 
with some work so that they could 
earn their livelihood Works are be­
ing expedited; some of them, such as 
roads, bridges, canals, public  build­
ing etc., which are included in the 
Second Five Year  Plan  are  being 
started ahead  of  schedule.. Other 
possible avenues of employment are 
also being explored.

Allegations about some  starvation 
deaths in district Deoria were brought 
to the notice of the State Gk)vemment 
sometime ago but the  inquiry made 
from the local authorities revealed that 
these were baseless.

Shri S. L. Saksena: Is the hon. Min­
ister aware of-----
Mr. Speaker: Order, order. No sup- 

plementaries are allowed.

MOTION RE. REPORTS OF COM-
MISSlbNER FOR SCHEDULED 
CASTES AND SCHEDULED 
TRIBES FOR 1953 AND 1954

Mr. Speaker: The House will now 
resume further discussion on the Re­
ports of the Commissioner for  Sche­
duled Castes and Scheduled Tribes for 
1953 and 1954.  •

Out of 10 hours allotted for the dis­
cussion of both the Reports, about 8 
hours and 15 minutes have already 
been availed of—excluding 2 hours and 
38 minutes, taken on Friday last from 
the time allotted for the Private Mem­
bers’ Business. This means about 1 
hour and 45 minutes are now avail­
able for the discussion which will con­
clude by  about  1-45 p.m . today. 
TTiereafter the House will take up the 
discussion on the White  Paper  on 
General Agreement on  Tariffs . and 
Trade for which 6 hours have been 
allotted.  As  already  decided,  the 
House will sit upto 6 p.m . today.

I understand that the hon. Defence 
Minister wishes to say something on 
the Reports of the Commissioner  for 
Scheduled Castes and Scheduled Tri­
bes, 90 far as his Ministry is concern­
ed. He will take about 15 minutes and

not more than that. For the reply at 
the end, the Deputy Home Minister will 
take about 45 minutes. That means, 
between the two, they will take one 
hour.  Forty-five minutes are, there­
fore, how available for further dis­
cussion.  I  will  first  call  upon 
Dr. Katju.

The Minister of Defenoe (Dr. KjUJu):
The two Reports which the House is 
discussing relate to the  two  years 
during which I had something to do 
with the Home Ministry and the top­
ics with which the Reports deal  at 
length have 'been very dear to my 
heart. I do not wish to deal with the 
main questions raised in the Reports; 
they iiad been dealt with adequately 
by the hon. Home Minister and will 
no doubt be dealt with further by my 
colleauge, the Deputy Home Minister.
I should only like to express once again 
what I have said in this House many 
times viz., that the road to progres.s, 
in my opinion, lies through more and 
more education and that Governments, 
both Central and State, should do the 
utmost to encourage the spread of edu­
cation by scholarships and in a variety 
of ways. That is the first thing.

[Mr.  Deputy-Speaker in the 
Chair]

Secondly, so far as the removal of 
untouchability is concerned, I think it 
will be a mistake if we were to adopt 
a sort of an authoritative attitude of 
mind trying to remove untouchabi­
lity. It is desirable that we should 
follow Gandhiji*s method, that is the * 
persuasive method. There is  plenty 
of opportunity for work and plenty of 
room for work among the so-called 
higher classes,  particularly  in  the 
rural areas.
I did not intervene in the debate for 

saying these elementary things. I have 
intervened to say something about the 
representation of the Scheduled Castes 
and the Scheduled Tribes in our Armed 
Forces.  Some hon. Members  have 
discussed this matter and it is a matter 
of* tremendous importance. I only wish 
to say as to wrfat exactly the orbit of 
the problem is. The problem is not 
limited merely  to  the  Scheduled 
Castes and Scheduled Tribes. It is a 
vaster problem: vaster in this sense.
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Wkien  the  British  were  wielding 
authority  here,  they  had  divided 
India practically into two parts. One 
they called the martial areas and the 
other they called non-martial areas. In 
the non-martial areas, they considered 
everybody living  in that  area,—no 
matter whether he was a high caste 
man or a low caste man—as unfit by 
tradition, by buildup, for a military 
career.  It may be that when they 
wei:e excluding non-martial areas they 
were also excluding among the people 
who were considered mar̂al, the so- 
called Scheduled Castes and Scheduled 
Tribes.

Then, there is another tract of which 
scarce notice is taken in these discus­
sions and that is a tract which has now 
been integrated with India. Scanty 
attention is paid to that part of  the 
problem. Please remember that three- 
eighths of India,—I am not sure about 
the  population—was  under  Indian 
States.  Some of these  States  were 
big ones, resourceful ones. But, many 
of them, hundreds of them were petty 
little States, with a revenue of Rs. 30 
lakhs or Rs. 40 lakhs or Rs. 13 lakhs 
or Rs. 2 lakhs. In  Saurashtra, the 
number of small States was over 100, 
probably 200. Some of the big States 
like Hyderabad, Gwalior and Kashmir 
maintained their own State  troop.s 
and there was therefore some military 
tradition there. It was open to the 
« people residing in those States to join 
the army and have a military career. 
But, by far the very large number of 
smaller Indian States and the people 
residing therein were totally exclud­
ed from service in the Armed Forces, 
It is true that on paper there was no­
thing to prevent the resident of any 
Indian State, no matter how petty, to 
offer his services to the Army. Take, 
the State, my own birth-place, a tiny 
little State called Jaora. It was open 
to anyone residing in Jaora to offer 
himself for recruitment. But, no ôe 
did. I have  received  bitter  com­
plaints that even today in  Madhya 
Bharat where Jaora is included  re- 
eruitment  is  exceedingly  scanty. 
Therefore the problem  confronting 
me today in the Defence Ministry to
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equlise tl̂e opportunities. The funda­
mentals are, quite clear. Every  re­
sident, every inhal̂itant of this great 
India of ours is entitled to an equal 
opportunity. It is one of  his,  and 
should be the most cherished, priyl-' 
lege, to offer himself for military aer- 
vice and thereby do his duty by the 
land: every one of  the  36  crores. 
While you are concentrating your sit- 
tention upon the Scheduled Castes and 
the Scheduled Tribes, my heart also 
goes out to the people living in tho 
so-called non-martial areas in British 
India who have been excluded from 
military service for the last 200 years, 
ever since  the  battle  of  Plassey. 
Secondly, my heart also goes out to 
those people of the smaller  Indian 
States which have now become part 
of Madhya  Bharat,  Rajasthan,—not 
so  much  in  P.E.P.S.U.—Madhya 
Pradesh and Orissa. Probably  hon. 
Members are aware that 26 States were 
included in Orissa in the integration. 
Even the names of these 26 States are 
not very well known to us. The popu­
lation is 4 million and the area is about
29,000 square miles. They have been 
totally excluded from military service.
I am most anxious that our recruit > 
ment should be broad based, to give 
equal and ample opportunity to each 
one, whether martial or  non-martial, 
whether  high caste or low caste, to 
offer his services. That is the over­
riding consideration.

The other consideration is that I can­
not possibly take any risks. It is not 
a question of taking a man with mini­
mum qualiAcations. What we want In 
the Army is physical fitness, a certain 
stature, a certain hardihood of tempera­
ment. We cannot accept any man if 
he does not come up to that standajrd. 
It does not concern us whether  you 
are a brahmin or whether you are a 
member of the Scheduled  Castes or 
Scheduled Tribes or whether you arc 
a Hindu or non-Hindu. You are unfit, 
if you are not  physically up to the 
standard. The whole question is how 
to proceed about. Let me assure the 
House one thing. So far as our stand­
ing Instructions go,—I am not talk­
ing about the British tknes—ever since
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Caste or cread are completely forgotten. 
They live there a camp life. They dine 
there in camps.  They live like bro­
thers.

1948, every single restriction has been 
withdrawn. Over and over again, the 
Army, Ĥ quarters, the Naval Head­
quarters and the Air  Headquarters 
have been told, and the  recruiting 
officers have been told that our Army 
should be broad based, that it should 
cover every community, that it should 
cover not only every community, it 
should also cover every single tract of 
India. I do not want that the Army 
should be  a  Northern  Army or a 
Southern Army or Eastern Army.  It 
should include in its forces  people 
drawn from all parts of India. There 
should  only be physical fitness and 
nothing else.

Lastly, there should not be  over- 
recrultment from any part. This is 
ancient history and this will have to 
be continued for some  time.  The 
British people raised, as hon. Members 
know, the Sikh Regiment, the Dogra 
Regiment, the Jat Regiment.  They 
were based upon a sort of a class basis. 
They are all very proud regiments. I 
am very happy to go and mix with 
them.  Their history goes back to 100 
years, 150 years, 80 years and so on. 
They live like brothers. If I were to 
disturb them quickly, the morale wiU 
be affected. There will be displeasure. 
Leaving that aside, I suggest to  all 
hon. Members here that the best way 
to proceed is promotion of physical 
fitness of our students and young men, 
and secondly, larger patronage of the 
National Cadet Corps and the Auxi­
liary Cadet Corps. These two bodies 
are open to all students irrespective of 
£aste, creed or faith. Government is 
most anxious to spread the movement. 
The N.C.C., for instance, began with a 
few thousands, I think 30,000, some 8 
years ago. Today, I am glad to say, 
it is 125,000. Our aims by the end of 
the next Five Year Plan are very wide. 
I should be very happy personally if 
every single student in the  colleges 
were to attend the N.C.C. It will not 
be possible, because  funds  are not 
ample. It requires a vast organisation. 
But, I want a large expansion. Simi­
larly in the  Auxiliary Cadet Corps, 
where, please  remember, It is not a 
question of military training; the boys 
live in camps and all distinctions of 
Scheduled  Caste* or  nonJSk*heduled

Now, the number of the Auxiliary 
Cadet Corps is very large—it is some­
thing like H lakhs—and our ambition 
is to make it still larger. I suggest 
to you that hem. Members wiU consider 
this matter and will lend us their co­
operation and will go about the coun­
try-side speading  the  message  of 
these things.

And then, there is another  matter 
which is of still greater importance. 
Probably hon. Members Icnow that the 
Government  has  recently started a 
force  which  is  called the National 
Volunteer Force.  Formerly we had 
the territorials and territorials were 
open to every body. We thought that 
the territorials were a bit small and̂it 
must be expanded, because the aim is 
this I may say at once.  We are not 
,now, at present going in for conscrip­
tion, but we are anxious that there 
should be military training imparted 
to all the citizens who require it and 
' who offer for it. We are going in for 
the voluntary principles, but we are 
anxious that if a number of volun­
teers come we will engage them.

The National Voluntary  Force is 
based upon training,'military training 
—I repeat that—of a lakh of people 
every year, and the scheme that  has 
been worked out is for the trainimg of 
5 lakhs of people from the year 1955 
upto 1959, and I am very happy to say 
that the response has been most en­
couraging. Two hundred camps will 
be held througout India, each camp to 
accomodate  500  people drawn from 
urban areas and rural areas,  drawn 
from all communfties irrespective of,
I repeat once aga n, caste and creed, 
and thereby we will be training a lakh 
of people every ye«r. And hon. Mem. 
bers probably know that there is the 
camp  life.  They live like soldiers 
under canvas, Jusf like jawans. They 
undergo training.  They  are  given 
lectures, flrst-aid lectures. They are 
taught rifle shooting and all that.

I am suggesting that ail Members 
Interested in the Scheduled CastM and
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Tribes and in the non-martial areas 
and in State areas like mine should 
take the fullest  advantage  of  this 
National Volunteer Force, because if 
the demand is heavy, if the demand 
is encouraging, then I say we shall 
consider doubling it. Instead of one 
lakh will make it two lakhs, and it 
will be all to the good from the na­
tional point of view. It is desirable 
that there should be, if I may put it 
that way, a sort of reserves behind 
the Army, a large reserve, so  that, 
God forbidding, whenever any emer­
gency arises, we may be able to fall 
back upon  it. And  secondly,  this 
training for one month, military train­
ing, drill and all that sort of thing and 
living together, also teaches you dis­
cipline and for Home Guards and for 
nĵintenance of law and order I enter­
tain great hopes of this. Therefore, 
we have got this for which I ask the 
solid help, extensive help, vigorous 
help from each Member of this House 
and each Member of the State Legis­
lature and from the public at large, 
for our National Cadet Corps move-* 
ment,  the  Auxiliary  Cadet  Corps 
movement, our  National  Volunteer 
Force movement and our Territorial 
Army. The Territorial Army  which 
you are familiar with is open to urban 
areas, is open to rural areas. I attach 
greater value to the National Volun- 
ter Force and to the National Cadet 
Corps because this curse of untoucha- 
bility and of discriminations rests in 
•the rural areas,  and  our  National 
Volunteer Force  is  drawn  mostly 
from the rural areas. I am prefectly 
certain that any single individual who 
comes and joins the National Volun­
teer Force and spends a month in the 
camp is completely washed free of all 
taints of untouch ability and of, so to 
say, ideas  about  untouchability. I 
want that it should be....

Shii  VeUyvdhan  (Quilon  cum 
Mavelikkara—Reserved—Sch. Castes): 
There is not even one per  cent  of 
these Scheduled  Castes  or  Tribes 
employed there or recruited in the 
National Cadet Corps about which you 
are saying so muc\ too much. I feel

Reports of Commw- 1438̂ 
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that not even one per cent  of  the 
untouchables are there recruited by 
these people.  You say all kinds of 
loud things which is not a fact.

Dr. KatJu: The whole point is this. 
That is what I am saying.  My hon. 
friend has not done me the honour 
of hearing .me.  My point is, you go 
and offer yourself.

Shri Velayudhan: Myself.

Dr. Katju: Not you, of course. You 
won’t do it. I know.  But the whole 
question  is,  let  members  of  the 
Scheduled Castes offer themselves for 
this National Volunteer Force.

Sbri Velayndhaii: They will  not 
select them, that is  the  difficulty. 
People who are recruiting them will 
not select them. Why don’t you under­
stand this?

Some Hon. Members; rose—

Mr. Depnty-Speaker: Order, order.
All cannot talk at the same time.  I 
shall give opportunity to all Members.

Dr. Katja: You let me know, you 
write to me. I shall see to it that tlie 
evil is remedied.  I am only saying 
this.........

Shri Dhnsiya (Basti Distt.—Central— 
East Cum Gorakhpur  Distt.—West- 
Reserved—Sch. Castes): By tĥ time 
you see, the time is gone.

Dr. Katju: The time is not  gone. 
Time is still there.  Camps are being 
held, (interruptions).

Mr. Depatj-Speaker: Order, order. 
What I would urge upon the House is, 
it is a very important matter; there 
is no doubt about it.  Hon. Meonbers 
who have suggestions to  make  or 
questions to put up together and put 
some questions and tke hon. Minister 
cannot answer.  Let them hear the 
Minister.  Time  permitting,  I  will, 
allow a few questions to be put, or 
whenever an hon.  Member  gets  a 
turn, he may then speak also.

Shri C. R. Naraalmliaii CKrishnagir!): 
May I get one clarification?

Mr. Depnty-Speaker: Not now. Let 
the hon. Minister go on.
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will ijs  not  wanting. My  utmost 
anxiety is to make the Army as broad- 
based as I can, so that every single 
section of the community,  whether 
they be Scheduled Castes, high castes, 
Hindus or Muslims etc., may say witji 
pride, ‘‘this is our army, this is our 
Indian army.*’

Dr. Katja: I wanted to go on only 
ior a fc/w minuteŝ but........

Shrl Ramananda Das (Barrackpore): 
Everybody hears the hon.  Minister, 
but the hon. Minister does not hear 
anybody.

Dr. Katju: Under the scheme a lakh 
•of people are being trained for  the 
National  Volunteer  Force.  Two- 
•hundred oamps wiU be raised in India. 
It is impossible to raise 200 camps at 
one and the same time.  The proce. 
rdure, therefore, has been adopted of 
raising something like 20 or 21 camps 
every month, barring the rainy season. 
About 30 or 40 camps have already 
been raised. The rest will be raised. 
And we have taken the precaution of 
locating theee camps in different parts 
•of each State. I repeat this offer once 
again, that all these camps are open 
to every section of the  Community. 
If any hon. Member comes to know 
that the recruiting officer is making 
any distinction against any  section 
sof the conmiunity—I am not merely 
confining myself to Scheduled Castes 
and Scheduled  Tribes—or the resi­
dents of any particular area or any­
thing, he had betteo* white to  me, 
write to the commander of the local 
area, better to write to me direct, and 
I shall see to it that this thing is re­
moved.  Otherwise, the whole object 
will fail. That is all I wish to say.

So far as the Army is concerned, 
I quite realise that so far  as  the 
number of non-combatants is concern­
ed, the number of Scheduled Castes 
people is  fairly  substantia—17 per 
cent in one place, 18 per cent in one 
place. What we  call  civilian  em­
ployees or non-combatants are rough­
ly about 00 per cent, but I quite rea­
lise that the criticism may be that this 
only r̂ers to lower grades and the 
number of officers is not as much as it 
ought to be. But 1 do suggest once 
again that you are going now in col­
leges and schools in large numberi. 
Join the N.C.C. Show your guts there 
and from the National Cadet Corps 
the cadets are directly chosen without 
any examination to the extent of 10 
per cent and trained in Kadakvasla 
in the National Defence Academy. The

Shri Kamath (Hoshangabad): On a 
point of clarification and further in­
formation, has not the position  as 
regards  recruitment  improved  in 
Jaora in  particular,  and  Madhya 
Bharat in general, since  the  hon. 
Minister assumed charge?  Secondly, 
what  is  the  position  as  regards 
Scheduled  Castes  and  Scheduled 
Tribes in the Navy—so far as ratings 
and officers are concerned-—and in the 
Air Force.

Dr. Katjn: The number is  small, 
because there are qualifiactions, edu­
cational and otherwise.  Firstly they 
attach great importance to  physical 
fitness.  I am sorry to say that the 
members of the Scheduled Castes do 
not at present come  up  to  those 
standards.  But the Navy is a very 
small Navy.  The  really  important 
thing is the Armed Forces,  that is, 
the Army.

Shri Kamath: My first question has 
not been answered.  I  wanted  to 
know whether there has been an im­
provement in the recruitment position 
in Jaora in particular  and  Madhya 
Bharat in general. *

Dr. Katjo: My State? None whatso­
ever that I know of. I did not know 
that you were so much interested in 
Jaora.

Shri  Velayudhan:  May  I  know
whether the system of  recruitment, 
the procedure, the tests, physical and 
otherwise, the psychological exami­
nations etc., are all even now based 
on the old system followed by the 
British, with the result that the selec­
tion is not being made for a national 
army or a national military force as 
was the case in the past? I do not 
know whether  any  re-examination 
of these things has been made by thm 
hon. Minister or his Ministry eHhsr
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now or even in the past.  I have got 
my doubt whether the hon. Minister 
himself knows about this system at

ll̂.  ^

 ̂Then, let me tell you farther.........

Mr. Depnty-Speaker: How many 
questions is the hon. Member going 
to put?

Shrl Velayudhan: I am coming to 
the second point.

Mr. Deputy-Speaker:  Nobody  can
remember all the questions together.

Shri Velayudhan: This is connected 
with the other one. What is happen­
ing is that the recruitment is made 
by the officers in the services  imder 
the cover of all these tests etc. even 
now. Practically Government are de­
ceived by the oSAcers.  The selection 
is made under the cover of all these 
tests, and there is a lot of favouritism 
and other things.  I could give you 
one example.

Mr. Deputy-Speaker; I cannot allow 
the hon. Member to go on like this.

Dr. Katju: He is making a speech 
now.

Mr. Deputy-Speaker: He says  that 
the present system of recruitment is 
not conducive to the object in view.

Dr. Katju:  .1  entirely  disagreê
because I spent about foiu: hours my­
self in Meerut to see  this selection 
board business, and I found that they 
are not concerned with the commimity 
at all, nor are they concerned with the 
tract of the coimtry from whidi a 
particular candidate comes, lliey are 
concerned only with the human being 
before them. They put him questions. 
They test him psychologically,  and 
they put questions in that behalf, md 
all these questions  are  concerned 
with the personality of the candidate. 
Please remember that the army is not 
a Joke.  There may be a question of 
life and death, and therefore they pul 
these questions.

Secondly, I should like to  place 
t>efor<> the House one other bit of in­
formation.  The procedure  tor re­

cruitment is this. First, there is a 
written examination held  by  the 
UPSC. Roughly, about 4,000 people 
sit in  that  examination. In that 
examination, a candidate has to ob­
tain a certain  stated  number  of 
marks, before he can be called for 
the interview.  The total niunber of 
marks is about 900 out of which 40 
percent at least has to be secured 
by a cadidate l>efcn*e he can be gal­
led for interview.  Then, there are 
casualities before the selection board, 
in the  psychological  examination 
and other things.  And the  largest 
casualities after that are in before 
the medical board, because the me­
dical boards are very much insistent 
on physical fitness; and I am sorry 
to say that most of our young men, 
irrespective of class and creed, ir­
respective of whether they are Brah­
mins, Muslims and so  on, do  not 
come up to the physical  standards 
expected.  Therefore, I want to dis­
abuse the mind of my hon.  friend 
opposite, when he says that the sys­
tem of recruitment is some sort of 
an antediluvian system loaded against 
the Scheduled Caste and  the  poor 
people.

Shri Velayudhan:  I did not  say
that.  I said, it is so far all.

Dr. Katjn: I say therefore that the 
system is perfectly all right.

Shri  C.  R.  Narasimhan:  My
hon. friend Shri Velayudhan said a 
little while ago that the number of 
entrants into the ITCC was very low. 
May I know whether that is due to 
the fact that enough number of can­
didates did not offer themselves, or 
whether it is so because the candi­
dates have been found to be  unfit 
after they have oflfered themselves?

Dr. Katju: I am very happy to say 
that there has been a  tremendous 
awakening on the part of the  stu­
dents.  So far as the reports that I 
have received are  concerned,  they 
show that the students are eager to 
join the NCC; it is the financial trou­
ble, or I may say, want of financial 
equilibriian that stands in the way. 
We are trying to straighten that out
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At present, 50 per cent, of the cost is 
borne by the Centre, and 50 per cent 
by the States, and  naturally  the 
Stateg jib at it a litUe. But I am try­
ing to study the position, and I hop6 
that the NCC will  expand  greatly 
during the next Five Year Plan per­
iod.

Shrl C. R. Naraslmhan:  You  are
referring to the Scheduled Castes?

Dr. Katja: Of course.
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Shri S.  L.  Saksena  (Gorakhpur 
Difltt.—North):  Let us resume the
debate now.  I also want to speak.

Mr. Depnty-Speakar: I am  calling 
upon Shri P. L. Kureel to speak now.
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Shri Lakshmayya (Aanan̂ ur):  1
sun the president of a Harijan hos­
tel.  So, 1 ihay be given a chance to 
express my views on this important 
report.

Shri P. L.  Kureel  (Banda  Distt. 
cum  Fathepur  Distt—'Reserved*— 
Sch. Castes): I thank you very much 
for giving me an opportunity to make 
a few observations  in  this  House. 
When 1 spoke last time, 1 was accused 
of bitterness.  Some  of my hon. fri­
ends abused me for having express­
ed bitter sentiments in House.  But 
whatever I said in the House I said 
with a good motive,  and in  good 
faith. 1 humbly submit that we say 
in this House whatever we actually 
feel as representatives of the Sche­
duled Castes.  After all, we are ans­
werable to the electorate we repre­
sent.  If it was justifiable for us to 
ilght against British  domination,  it 
is also  justifiable  for os to fight 
against the slavery that exists in the 
Hindu society today, and which is a 
hundred times more odious than the 
British domination.

’ Last time, I referred to the Trea­
sury Benches being empty.  I do not 
know why the Minister do not take 
any interest in the problems of  the 
Scheduled Castes.  Why are they so 
indiflPerent towards their problems? It 
appears that they have become physi­
cally thick-siknned and morally inez- 
citable. It is a national problem; they 
cannot ignore it  If they want  to 
achieve national solidarity in the coun­
try, they have got to raise them td 
the  level  of  other  communities. 
This is not a small problem; this is 
a gigantic pn̂lem.  Why  .do the> 
take it so Ughtly. In 1954, I submitted 
a memoradum to the Planning Minis­
ter with a copy to the Planning Com­
mission.  I sent the memorandum on 
2rst May, 1954 and I received a reply 
after 1̂ years, and that also a vauge 
reply. I received the reply on August
8. 1955.

Shri Dhnaiya: Thank Grod he  got 
a reply.

Shri P. L. Koreel: The reply  was 
—“I am directed to say that the va­
rious  yn*rest<ons  contained In your
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note are under examination and ne« 
cessary action will be taken in due 
course/’  This is the indifference of 
the Government, this is the indiffer­
ence of the Ministers.  Why should 
we not be  bitter in this  House? 
After all, we are answerable to the 
electorate we represent.
I would like to thank the present 

Home Minister for having appointed 
a Scheduled Castes man on the Uni­
on Public Service Commision.  I am 
also thankful to him for issuing va­
rious circular letters to the various 
Ministries for  securing  due  repre­
sentation of the Scheduled Castes in 
the Ministries, and also for the cir­
cular letter which he has very re­
cently sent to the  various  Minis- 
ttries for the promotion of Scheduled 
•Castes officers.—̂It is a very impor­
tant circular.
With this submission, I would like 

to say something about their  repre­
sentation in the services.  In spite 
of the various attempts  that have 
been made from time to time on th» 
floor of this House and outside, the 
•Scheduled Castes have not been able 
to secure proper representation in 
the services.  Their representation in 
classes I, II and III of the Govern­
ment of  India  services—I  mean 
Central  services—is  very  inade­
quate, and their  representation  in 
the higher administrative posts like 
I.A.S. and I.P.S. is notoriôly inade­
quate; I would say, it is almost neg­
ligible.  During the last four or five 
years, hundreds of Scheduled Castes 
have appeared  in the competitive 
examinations.  Only last year, 1954­
55, 171 ĥeduled Castes  students 
appeared in the  examination  for 
IAS and 82 students appeared in the 
examination for IPS, and not one of 
them was taken in the IAS proper or 
IPS  proper.  There  were  many 
amongst them who qualified in the 
written test and also qualified tn the 
viva voce test.  But I do not know 
why they were not appointed in the 
IAS and TPS proper.
In this connection, I would like to 

•point out two very important points. 
"Firstly, the Sc*beduled  Castes have

taken to education very late and it 
will be long before they will be in 
a position to compete with the major 
communities.  Secondly, on  account 
of social habits and training for cen­
turies, certain communities in India 
have acquired the genius of passing 
examinations.  Compare the son of a 
cobbler with  the son  of  a  judge. 
The son of a judge  is  borne  and 
brought up in a favourable atmos- 
pliere, he is well fed, he has a certain 
amount of leisure that helps in de­
veloping his mental and physical fa­
culties.  The poor  cobbler’s  son  is 
borne and brought up in ignorance, 
superstition and economic  distress. 
He is worried about his family be­
cause they are married at an early, 
staĵ'e.  So compare  the  atmosphere 
there, with the environment here.  At 
every step, the  judge’s sQn learns 
something, his relatives are educat­
ed, Oiifl friends are  educated,  he 
moves in a cultured society where 
educated and enlightend people are 
there, whereas the poor cobbler’s son 
has friends who are  illiterate and 
relatives who are ignorant.  So you, 
cannot expect "the cobbler’s son  to 
compete with the judge’s son.  This 
h a natural difference.  Besides this, 
when a man is hungry, when his bel­
ly is empty, it is natural for him to 
react differently from the man who 
is satisfied and has somthing to fill 
his belly.  So this difference of envi­
ronment and training has got to be 
taken into account. *
I have got to  make  one  very 
important suggestion in this  respect. 
I would refer to the Government of 
India Resolution, 1934,  from  which 
I would like to read out a small para­
graph:
' ‘In order to secure fair represen­
tation for the depressed classes, 
duly qualified members of these 
classes may be nominated to the 
public service, even though rec­
ruitment to that service is being 
made by competition . Members 
of these classes if appointed by 
nomination, will not coimt against 
the precentages reserved in acco­
rdance with clause 1 above”.
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So even if reservation is there, the 
Scheduled Caste people are not in a 
position to compete with Caste Hindu 
candidates.  I  would  request  the 
Government to  select  Scheduled
Caste people by nomination.  If in 
the year 1934, tĥ  Government  of 
that time, could  select  Scheduled
Caste people by nomination, I think 
the present Government can certain­
ly select  some  capable  Scheduled 
Caste candidates by nomination. Let 
there be  an  all-India  competition
which should be open only to Sche­
duled Caste candidates, and you take 
some of them. If you take some  of 
them, I think there is no reason why 
their representation  in  the  higher
administrative services  should  not 
improve.  I know  two •  Scheduled 
Caste I.C.S. officers who were taken 
by nomination. I can assure you Sir. 
as well as this House, that they are 
doing better than  those  candidates 
who have been taken by competition.
I know officers in the States, belong­
ing to the provincial  civil  service. 
They were takeî by nomination.  I 
know quite a nimiber of them; they 
are very efficient in their duties,  i 
would request the Home  Minister 
and the Deputy Home Minister to see 
that if Scheduled Caste candidates do 
not come in by competition, they are 
selected by nomination.  This is one 
submission.

As regard promotions,  they  are 
generally made on two grounds, effi- 
oiency and seniority.  If a Scheduled 
Caste happens to be senior, his case 
is rejected on the made up excuse 
of his being incompetent: if  he  is 
competent, his case is rejected on the 
plea of his being junior.  I  knô' 
a number of Scheduled  Caste  offl- 
cers in class I and in other categories 
where they have been superseded by 
junior officers. I know certain officers 
in the CPWD, I know certain officers 
in other Ministries who have  been 
superseded.  I do.not want to name 
them, because their case might  be 
prejudiced. But I would request Gov­
ernment to see that if there is any 
suppression of promotion in the case 
of a Scheduled Caste officer, even  if
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he is rejected by the DPC and the re­
jection is -ratifî by the UPSC,  the 
case should be considered by the Ap­
pointments Committee of the Cabinet. 
Every such case must go before the 
Appointments Committee of the Cabi­
net. It should be decided at a higher 
level; it should not be left to the Mi­
nister or the officers in the Ministry, 
even if the rejection is ratified by the 
UPSC because a member of the UPSC 
happens to be chairman of the DPC; 
so naturally UPSC cannot go against 
the wishes of the DPC—I would re­
quest the Government to  see  that 
every such case of suppression of pro­
motion goes before the Appointments 
Committee of the Cabinet.

The second thing I would like to 
emphasise is this.  Whenever we ask 
that Scheduled Caste men should be 
appointed on higher diplomatic posts 
it is said that candidates with the re­
quisite qualifications are not availa­
ble, that it requires talent of a very 
high order. I do admit it is so. and 
it should be so.  But do they thinJc 
that people with the requisite quali­
fications  are really  not  available 
among the Scheduled Castes?  When 
they say that, do they know  what 
they mean?  It is an insult  to th# 
work of Mahatma  Gandhi  in  this 
country.  It is an insult to the woric 
of all the progressive agencies wor­
king for the uplift of the Schedulea 
Castes?  It is a challenge to thewonc 
of the ruling party,  the party m 
power; it ig a challenge to the uplift 
work that they themselves have done 
for the Scheduled Castes.

If they really feel and decide that 
the Scheduled Caste people  should 
be appointed. I think there is no rea­
son why they should not be available. 
For instance, Shri Plllai. who has re­
cently been appointed a member ot 
the Union Public Service  Commis­
sion. could have been appointed  m 
1945.  I do not know what additional 
qualification he has aquired  during 
this period. Similarly, Shri M. L. Das 
who has been taken as a member mf 
the  Railway  Service  Commission 
could have been appointed  in  1944 
or 1945 when he was a Member of the 
Councii of States here. I do not know
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what additional qualiAcations  these 
two gentlemen have acquired in tb« 

mean time.

It is a question of realiainf  tlw 
necessity. It is a question of what 
you feel for the Scheduled Cagtes. U 
you feel for the Scheduled Castes 1 
think you will be able to find maoy 
capable Scheduled Caste men in the 
country.

Mr. Deputy-Speaker: This Govern­
ment was not in office in 1945.

Shri  P.  L.  Kureel:  One  more
point which I would like  to  place 
before the House ia this. Army ler- 
vice plays an important wle in the 
regeneration of a people.  It carries 
with it not only administrative autho­
rity but also social prestige.  But 1 
am sorry to say that the represwui- 
tion of the Scheduled Castes in the 
Army is negligible. I would like to 
remind you, Sir, and the House the re­
solution whidi I moved in the Cen­
tral Assembly in 1943 that the Sch« 
duled Castes should be recnrited  ̂
the combatant ranks of the  Army. 
The resolution was accepted by ibm 
Government  During the discuaslon 
of the First Report of the Com­
missioner I referred to this resolution. 
Several Scheduled  Caste  regiments 
were raised, the Chamar  Regiment, 
the Mahar Regiment, the Bihar Regi­
ment.  I asked the  question  why 
they were disbanded after the  war 
and why no effort was made by the
• national Government to see iStkat theM 
Scheduled Cafrte people •Iso continu­
ed to have  represenUtion  in  th* 
Army. In spite of my having referred 
to -this queation during the dicusaicoi 
of the First Report of the Conmia- 
sioner, nothing has been said or doiMi 
by Government

In this connection, so far as their 
martial qualities  are  concerned  I 
would ask you, Sir, to see the great 
monument at Koregaon; it is a living 
testimony to that. And  as  regards 
the services of the regiments which 
were raised during the war, the then 
Commander-in-Chief paid very  high 
tributes to the services rendered by 
the Chamar Itegunents.  I Aall Just

read out from tĥ press report isau 
ed in 1945:

‘Tighting in the Chamar Regi> 
ment one of the youngest infwt- 
ry regiments of the Indian Army, 
scheduled class Chamars have been 
in action in Burma since Septem* 
t)er, 1943.

Although mostly engaged in paw 
rol activities and guarding  lines 
of communication, the Chamars 
have had many brushes with the 
Japs  and  have  inflicted heavy 
casualties on the enemy.

First recruited in June 1943, the. 
Chamars formed the 27th Batta­
lion of the second Punjab Regi­
ment.”

It is a big note. Suffice it to say 
that the Scheduled Castes are second 
to none in their ability to fight.  But 
the trouble is that 'the officers in tlie 
Indian Army suffer from the notions 
of martial and non-martial classes. The 
l̂ t war hâ exploded this myth of 
martial and non-martial classes. It is 
a fact that the people who belong to- 
the so-called non-martial classes can 
also prove that they can be useful if 
they are given  an  opportunity  and 
appointed in the Army. For instance, 
some of the ex-criminal tribes belong 
to some of the bravest people in the 
country; similarly are the Mahars  to 
which class Dr. Ambedkar  belongs. 
The Mahars Regiment has been made 
pehnanent for which I am thankful 
to the Defence  Ministry.  But  the 
Chamars Regiment has been disband­
ed, and I stnmgly protest against that

One more point I would  like  to 
make, and that is that all the M & R 
Heigments which mostly consisted  of 
Scheduled Caste  people  have  now 
been re-named as the Sikh Light In> 
fantry, and the whole credit is taken 
away by the Sikhs. I would ask that 
the name of these regiments should be 
changed.

Even if I admit, that these' people 
do not belong to the martial classes 
it is the duty of the national Govern­
ment to make thra a martial com­
munity. The Sikhfl were not a mate­
rial conmiimity during the time  of



•Guru Nanak. The Sikhs became mar­
tial during the time of Guru Gtovind 
Singh and Guru Tegh Bahadur.  The 
circumstances made them a martial 
community.  Even il for the sake of 
argument I admit that they do not 
belong to the martial community, it 
is the duty of the Gk>vemment to see 
that they become a martial commu­
nity.  Every man is a soldier at the 
time of war.  We lost our freedom 
because we failed to think in terms 
of countrymen and only one-fourth 
of the total population was allowed to 
carry sword. 1 would  request  the 
Government and particulary the De­
fence Minister to issue special instruc­
tions to the authorities. Have a special 
committee for  the  appointment  of 
Scheduled Caste people in the Army. 
Unless this is done I doubt that there 
will ever be enough representation or 
the Scheduled  Caste people  in  the 
Army.
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t   ̂wnr  Htw f»nnf

 ̂*1̂ i?It  n̂rr # Iffnwrv

¥To wmtk (5TF̂-Tftmr-v̂ [̂N?T 

infrot) : *ihrfFr  ipfirFfT ^

fvm irtr 4 ̂  

fw vfiRFiT  ̂  ̂5̂ ^
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[ir vTir?f]
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mw ̂   % ?fVJRf ̂

>Tt  «Rn arrtlnit t ^
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wi|TTT  >i>FnT ^

anrr, ?r»fr  n̂rrsr ̂  "ismT

MJ'̂ l̂i I

'TRT ŷ tvt WWT ̂ pft ?W

tftr  tîo «fto  ̂ fvrimr 

iwRRf «Pt 51̂ 11  ^rcww %  r̂ow- 

 ̂  ??n% w  wppiRTT >pnnT I i 

«ft»mT <FnT ?TT̂  Vt 3W 7 7  ̂

%   ̂  7T 3TR  <T 5ft II?  qfrf̂ sfir

Vflrrf »rf <fr I w n̂ft ̂

VT % f  ̂  <1̂

fT 11 fssmr n̂rrar, 'Ttrft

sîlf  imrf̂  qr

I Ji?  I

*T̂  ®TR̂ »̂T 5T*i IH 

*TFT sfk 5f?ra- «rwd ̂  ̂  

iftr ŷ ivt *i(̂ qiO 

?rr*T ̂    ̂  ̂   >̂TH5t ir̂TR iftt 

n̂̂ TT’snflt I 3ft yTivrtt ̂ T r̂fW ̂  ̂ 

«ir % ftr3- ̂  wfr 1̂

ĴTT •dfe’T   ̂̂ Tî  ?nTT ^

«[ra-*THt 1 5 T tg^? n ^ift5 r 

I f?j%  XTOT >Ti*rr I

<nftiT  t  ^ >T?r ̂r 3ft ?»TT? 

*Ht t <rtr *nrr?*rf%  ̂<itt finsr

filFTT̂   ̂   5  ̂   Tllpftftw f,  STO 

T W  fr f  ̂  ̂ H  »  ̂r<-tin1f ̂ ft 

*pfnft  *FT% ̂  ̂  ̂ HRTT TT irtr 

vnn^T ̂3if  fV̂ in %  , ’yirtT

t W¥i<<«ll  TT# » f%t JT̂ R̂T̂ 

IdTTcr % ̂ H[f<» jt% % !TT% »fh: 

*TR*T>T<3rf  fir̂ n̂  ̂

'i*l5 I

Pftudlt  nialnir Dm  Bh»rg»T«
(Gurgaon) roŝ-

Mr. Deputy-Speaker: I am «orry I 
am not able to afford time.
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Pandit Thakur Das BharsaTa; One
hour was given both to the 

n̂ister and the hon. Minister for

tLe tĥ K t Member,*
time that he has taken up. It  waa

toii Deputy Minister wou«d
take 45 minutes and Dr. Katju wouUI 
take up 15 minute*.

ii'z t :'” “'"" “»■"«»»«-

y ne has taken more than half 
an hour, about 45 mlnS

m. Depaty-Speaker:  No; he' ha.

at 12-07 and completed by 12-37, Just 
half an  hour. Fifteen or  twenty 
minutes were taken up by questioM.

Shrl Bogawat (Ahmednagar South):

^r has asked me to call upon the 
p̂ uty Minister at one  o’clock  I 
find so many hon. Members standing.

The Deputy Mlnla- 
ter wiU have no objection to giving 
a few minutes to othera.

Mr.  Deputy-Speaker:  There  is
Swami Ramanand Shastrl; he cornea 
from the community. *

6hii Balmlkl: I also want to expreaa 
my views, Sir.

Pandit Thakar Das Bharfava: There 
were a number of speakers from the 
Scheduled Castes and the Scheduled 
Tribes. For two days every Member 
Of the Scheduled Castes and Schedu­
led Tribes was given an opportunity. 
Almost 90 per cent of them were aiven 
an  opportunity to speak. We wan­
ted at least one or two hours. There­
fore, We thought that this time wlU 
be given to those other person* who
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[Pandit Thakur Das Bhargava]

had something to say. We alsQ want 
to express out views and give sugges­
tions for future work. We are also 
as concerned in  this matter as  the 
Members of  Scheduled  Castes and 
Scheduled Tribes.

Shri Bogawat: There was a proposal 
to extend the time.

The Deputy Minister of Home Affai­
rs (Shrl Datar): I may suggest that 
on̂ &heduled Caste Member and one 
non-Scheduled Caste Memebr may be 
allowed to speak.

Mr. Deputy-Speaker:  One  more?
Yes. then Shri Ramanand Shastri.

5TT?F̂ (f̂TTT

TC iff   ̂<fhc

inft r«4‘̂ K

iftfjnrf ftsql ̂flP«nraT i fr  ^

 ̂  ̂ t

 ̂«tnvi wiH iTwf«f?r VTTT 

uTOf  ̂  ̂tftr

 ̂Prejt  ^ ?n> ■an̂i

'icMM  PpUT '»ii<il) 5*TTTT

VT   ̂  ̂̂ nroRTT  fv WFT 

IW«f5!WT PtsT̂ ̂  ̂  t ̂

%ftx  eiRiTT̂ *n(lf l[̂

Ŵ*5ff I A *iHdi f ^

fHZHT  ̂  I

?n*T <ftr ̂    ̂«i>nT f ̂

fir # VTJf f I 3̂*1̂ 5ft erfsv «n  ̂

t <1? W5?r ̂   t <ftr qrr 

^ <R¥t mfW nwsmr̂  iiff 

<w ?w»  ̂ ^

I wrr qnvffv vlaRT

^ 11 w   ̂ VT wrm
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f  «itT *!̂Nrt ’?n?5IT ̂

 ̂    ̂ t <1̂  «rrf»n!> tot

^ ’•ft  [̂STT̂ «i>y wrvTV  ̂  ̂I irrr

% ftft iftr   ̂  ̂   ^

% ftft HTVR ITT «rTT  ̂ f̂|-

■w«rr  iftiRT # ̂  I

^ impfhr   ̂UT? ̂tnrr i 

wnft Twiw siifWV : jff? irr? 

wjT  ̂  t ?ft t iPTOcrr

j *rrr  ĵ̂ RciT ftnr ̂

WN  ̂ ̂

 ̂   5«rt<n I 3ft ̂ rm w  ̂
8̂ t  ^  mspftTi   ̂̂

%«T5r  ^ ^ %

 ̂  I  gR ^ ̂

VT <nf*w  ̂  ^

>njc*T ^

wt 951# 1155T 5jft ̂  ?PRff I

^ t̂it r̂ft  f

f̂JTVt A  ̂  ĝT«'<ll

|, A <n  ̂ SlIR ?ffW5fT

W r 5 I ntv ̂  ^ #

\o'{o %(tK x-̂-x̂ irMt  f I

\ o-x̂ *iRifr 
 ̂ fft WTT «renr  ?nt!t t

WX   ̂'̂CTVT VSVT  VQOi 1̂

ff ^  T5?ft

^ Tiĵ «*iHD ?̂{t

ft»ft I  ?Tt?  5fr ĝTf̂TT 3*1%

fW *wh!  |-l  wrt #

<mr <ftr ftrr Tc  M t 5ift̂ % ̂

wf%pm fipn 5«n I ̂  snft#  ?iWf 

vt ̂  arm«ftT»nR 3̂nftfr̂ |>ft 

fsfwt  vfN' <t WT̂ wf'ir ̂



*4413 Motion re

•iV(  5RTFT T?  I 

JfTT

1v  infipii   ̂5it# I

3ft # *P?5»T f

'feft ff I

 ̂11 iro gffR t tv 5fhl̂

% ftft  TT  ̂  «Pt pi '5t̂  ftrwif

«n̂ «ftr  ifr  ̂  'nftv

an̂  ̂ eft 3̂̂

% ift xftK  ̂  ^

T̂PTPmr ’(ft fiie ?j%»ft I im ŝnmr t 

®fPir ?nft  *fft 'fl*fln 'T'ft 5̂ 

t  «r»R % vf 5fNf ̂  3ft?T#

%  ifk W5T ̂  ̂

%  tft  5ft  ?fPT 'i*fl?lO %

% f̂4<i  iftr »iil̂ %

tmcn̂ tirŝ  ̂  iTFpw

aft 5̂ f? ?np ̂  ̂  3n  ̂I

freî *RT »n

'iftr Wra’ ̂   5TT5TT 5

% 5ft»î ̂r ̂  Pi* Trw m

# ?ft ̂ft̂ nft ̂  ̂  ̂  f<t  11 

 ̂ 5ff r̂ipTRO'  ̂ ■̂ft f n 

 ̂  5T5m t I *f?  ^

%f̂ «ftr ^wtr (̂ft?iTfBurtriff

 ̂I ITTf ITVnW  ̂ HIM"!  ̂vf

■<n#  t I 'R̂ft q?T 3ft ̂  ?r̂ Tt

 ̂I  ̂3̂ *̂1̂1  ̂'d̂tl T̂TFĵ

yqr 1 <t*<vqn t  ?m?r t f̂

«ir  ̂   ̂ # 3ft tv

'̂nrnm ĝ  ̂«mr fw  | fr iĵ^̂jrar 

V!V »m m t,  ¥t ?rrB ̂   ̂  

j[̂ t̂  ̂  !T̂ «nft ?nr ̂  WJIT t •

W%>I •itfl'HI  glTT f̂r  ̂'TTTtf

 ̂   ̂jfm x !T̂ ftr$ 3rr T? f x(tK 

 ̂ 5ft*r 3iH  TspFt Pkrt *rrnr 

 ̂| i

frt»r<«f # aft ifraNt  ̂ fnw 

flBt t ̂  srnwt 1 1 •
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#  TPTSft ?m ̂  <?F2# ^

# TR Tw t ^  ^

*11 <*cîi{ *ft I 'S«4l

'ftcTT W«IT I  5ft*

*tlHf?<i vf̂rt̂FTT $ ŷrvt 1T05SRV
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*rft vr EiiTiT 1ft vmf̂

ftnrr »niT «rr  fai ̂   gm i 

#5ft  i f% J?? «rw  ̂??t#

 ̂fr ̂ f  ̂ >fiT 3nrr? ?nr  i

«ft »iF*itftr: v4^ «pf̂ I 

wnfl  <WW»? 5TTPft : t̂>ft VT 

 ̂*râ  ̂ I ?rnT ̂  ?rr*T ̂ v?*n 

WT̂flT jj fv   ̂̂   ^ ’Trtt

*ft̂ JIT (M̂Î %  5ftST 

f  ̂ 3n?TT $ I % i>(<.<ii inrr •

Pf̂  ̂  5̂  5?iT ̂  ?ft *t̂t  mi*Ihi

I Pit ̂  ̂  *i5Rft ̂  gerrr  int 

VPT  iftr  ̂^

I

*rtt jtM  ̂it? I f»F 3fw ?iT wrr 

«f!Wt «nf«w  ̂   51̂ I ?w

<w JT![ tnremf  ̂ ?t 5?̂ r̂̂Rft t i 

4% ĵift « m ^ »ft  ̂n ̂  irw 

fw  »m*r  ^ JTt’T ^  ̂iftr  ̂

r̂Tf5rT f f% ̂  fr̂r  Tw *T̂ xĵ % 
5Tt fv 'PFT ̂   3tr I r̂

 ̂   ̂  3fr Sttej  ̂ f 

 ̂ fim  ̂ I ffr«r <t 

FW ^ t ¥l«j’liirê

 ̂    ̂ 3mf  qr»T

WIT 9TTR VT ̂  iftrVT̂ t VT  f̂TUT

WH VtmvA «frT5TT  I
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f f%  ffTvrr JK îixt
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wrniT̂ I ̂  ̂  ̂rm ̂  ̂ nnrm j fv 

%«r?r wqr ̂  «pm i

JlTT w m I ftr i

f̂ Rpft̂«T̂ m̂ I*IT 

iw  ̂aft vnjjT ̂  nvpmrr %

 ̂•TOftvirr ̂  ^  nMhT ’ti'tt

«ftr   ̂wnr*R «rter  ̂ «ftr

JT? ̂  iff̂r 3TTt ftf

 ̂ fvFT  ̂  ̂ftif̂tT lil̂n' ^

 ̂iRSrPRr VT fw  I ̂  
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inw >ft A <!Trmtt g fv 

TT  fiPTT I A *iraT vw 

5ftr3ft5«[>fttff^ |̂ <TT 

«TR- fiPTT arrt̂TT ?fl7 ^ <R xnm 

«»fT sm?̂ f%?n 50  ̂I

Mr. Dêuty-Speaker: Sbrl Bogawat.

Shli Kanuitlii: May 1 request that 
my friend who is standing here be al­
lowed to speak, particularly as he be­
longs to the Scheduled Tribes?

Mr. Deputy-Speaker: Shri Bogawat.

Shrl Bogawat: This is a very impor­
tant question and I must congratulate 
the Commissioner of Scheduled Castes 
and Scheduled Tribes, who is .'̂oing 
veany good  work. Throughout  his 
whole life he has spent his time in 
doing work for the Scheduled Tribes 
and Scheduled Castes. One of  the 
Members was not right—I mu.«?t say 
we are very ungrateful—in criticising 
or condemning such a person who is 
•Qually a patriot and as earnest as 
4tty Member of this House.
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According to our  Constitution, we 
have not done as much as we ought 
to  have  done  for  theie  classes. 
Under the Constitution—and  it was 
the ardent desire of the Father of cur 
nation—much should be done in the 
interests of the Scheduled Castes and 
Scheduled  Tribes. He  worked  for 
them  throughout  his  life. Though 
there is  article 46,  have we taken 
special care to promote the educatio­
nal and economic interests of  these 
weaker classes? The  finding would 
be “no”.  It is only recently that the 
hon. Home Minister was kind enough 
to make a  declaration  that  there 
would be free education throughout 
the universities, colleges, high schools, 
etc., but this ought to have been dene 
long ago because this is a national 
problem. The greatness of our coun­
try depends on the improvement and 
the welfare of these  people. Only 
Rs. 4 crores were assigned  out  of 
Rs. 2,200 crores in the Five Year Plan 
for the upliftment of these backward 
class people. It was very insufficient 
and I am amazed to see that out of 
Rs. 4 crores, only Rs. 1:65 crores has 
been spent and the remaining amount 
is yet to be spent. With such a very 
Insignificant amount, can we expect 
the welfare o;f such a very big class 
of people, who number about seven 
crores out of the thirty-six crores? 
Impossible. May I request the Home 
Ministry to take special care and try 
at least for Rs. 10 crores in the Second 
Five Year Plan for  the  welfare of 
these people so that they can come up 
to the level of the other classes and 
get as much education  as possible. 
The welfare of the people can oe im­
proved only If their economic condl* 
tions are improved.

I have to say a few words  about 
the conditions of tiieir houses. Out of 
about seven crores of people, about 
one crore live in dungeons, such bad 
houses and slums where even cattle 
wlould not be kept. I suggest Uiat 
if really the conditions of these people 
are to be improved at least Rs. 100 
crores should be reserved out of the 
amount set apart for housing for these 
one crore of people. For a bouse cos-
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good compared to the Germans, Ita* 
lians and other martial races.  There 
is a record to that effect. If they are 
brave people, competent people,  po­
werful people (An Hon, Member: 
Patriotic people), then why were they 
disbanded?  That regiment ought not 
to have been disbanded but kept  in 
service. That has not been done.

ting Rs. 1,000, at least Rs. 500 shoula 
be lent so that all these people can 
have at least good houses. Secondly, 
I suggest  that the  Home Ministry 
iihould insist  on the  municipalities 
âm panchayats and other local au­
thorities to give sites to these people 
not outside the village or town  but 
inside so that they may associate witn 
other people. Untouchability will then 
go by itself.

What is the use of passing  these 
laws and making a declaration with­
out achieving these things? We must 
achieve things. What have we achie­
ved? Not so much as  we ought to 
have. There is still exploitation  in 
the villages. The  village  headman 
and the officers still  exploit them. 
Untouchability has not been removeo 
in the least. These poor people still 
suffer and the Ministry should  take 
special care.

I am sorry that several States have 
:not given their reports and the Com­
missioner was bold enough to express; 
his free  opinion as  regards  thncft 
States. Why should these people neg­
lect their duties when the Father of 
the Nation had given so many direr 
tions as regards the raising  of the 
status of these people.  There eco­
nomic conditions  are  very pitiable. 
Still we have not put any ceiling on 
land. How can we give  lands  to 
these people?—Their livelihood  and 
maintenance is on the lands—by work­
ing on the lands.  They do not get 
their maintenance.  Unless you give 
lands to these people, their economic 
condition would not improve.  Much 
care should be taken so far as thif 
problem is concerned.

As regards the services, so mai;y 
hon. Members from these classes have 
expressed their opinion. Why should 
not these people be given some con­
cession? Even if they have not act 
a particular number of marks, giv« 
some concessions at least for five years 
and appoint some as officers so that 
they can bring about improvement.

I know in the last war and the one 
before that the Mahar and  Chamar 
regiments  proved  themselves  very

If we look at the reports of all tbt 
Ministries, I find that only the RaQ- 
way and the Communications Minis­
tries have a good number of thoae 
people employed. But that is all in 
the third and fourth grades—̂not in 
the higher grades. As regard other 
Ministries, no special care is taken.

We should also protect these people 
ftom social injustice and exploitation. 
About social  injustice, I must  say 
that still in the villages, there is in* 
justice done to these Scheduled Castes 
and Scheduled Tribes. Every attempt 
must be made  through  our officers 
and public workers and there must 
be a drive and a big propaganda  so 
that there will not be any social in­
justice.

Start Kamath:  There is one Sche­
duled Tribes Member atanding. He 
may be given two minutes.

Mr. Deputy-Speaker: Has no Sche­
duled Tribes representative sooken?

Shri Kamaita: Not today.

Mr. Depaty-Speaker: All right. Two 
miniutes for Shri Randhaman Singly*

^ TVnnT —

wrfiPT  3TTf̂) : .

 ̂  ̂I ST

% fin? 5ft

fwt t,

 ̂fifinif vspm  ̂ ̂ I  m 

 ̂ f ft*
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«nftnff% iRRm t fv t qvR #inx 

 ̂̂  ̂ qr ̂»npt vtf  5T̂  T̂Rft,

5T  ̂yr̂  11

tfft   ̂  ̂ t̂FTft ir?  I I 

f̂fK VpTCT̂ T̂̂tor

v̂TTT̂iTprr̂ •

*rtt 5TT̂ t fr t  «ftr 3t̂ !FCT 

>301̂1 *FT 5TER̂ ̂  I  *T̂ 5̂

Pf> 5̂  ̂  % (̂tK 5t%*

W¥€t I 

 ̂ ?r w 3pw ftr

?ftT ̂TTT Wh" ̂   «TH § I 

Mr. Deputy-Speaker:  Now, I call-
the hon. Deputy Minister.

Shrl Baimlki:  Sir, I  am also  a
Schedule Caste Member and I should 
like to express my feelings.

Mr. Deputy-Speaker: At the  next 
opportunity now.  I have  already 
called on the Deputy Minister.

Shri Datar: We have had over 12 
long hours* detailed discussion on the 
problems bearing on the  conditions 
of the Schedule Castes and Schedule 
Tribes.  We have had before us the 
reports for the years 1953 and 1954 
and a number of hon. Members  be­
longing to these castes and tribes  as 
also those who do not belong to them 
have contributed very valuable sug­
gestions for the Government and for 
others to act upon if this evil of un- 
touchability as  also the  backward­
ness of these Scheduled Castes and 
Scheduled Tribes have to disappear 
within as short a period as possible.
I am grateful to all the hon. Mem­
bers who have taken part in this de­
bate and who have spoken with evi­
dent earnestness, though sometimes, 
they were slow to find out what the 
Government have done.  I have  no 
time, Sir, within the very short time 
at my disposal, to deal with what the 
various State Governments have posi­
tively done in this respect. I am re-
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questing the Commissioner to submit, 
along with his report for the year 
1955, a full report of what the various 
JState Governments have done during 
;the first five year period after 1950 so 
ât, if that document is placed before 
.the House and if the House will go 
into the various measures that have 
been taken by the State Governments 
in this respect, then I make bold to 
suggest that the House will find that all 
our State Governments, inspite of all * 
that has been stated against  them, 
have been carrying on liheir work 
-with a heroic effort and that they are, 
therefore, entitled to a measure of ap­
preciation, if  not actual  gratitude. 
Now,  this is a  problem which is 
stupendous.........

Shri Yelayudhan: Why would there 
iDe gratitude; it is only doing social 
.justice?

Shri Kamath: He said: ‘appreciate*.

Shri Datar:  ‘Appreciate’ is quite
:all right.  I have no doubt that the 
•Governments have striven very hard 
and are trying to help us.  Kindly 
:take the phraseology in a proper way.
It would not be proper to merely be­
lieve that nothing has been done by 
:the State Governments or that only 
a very little has been done by the 
i State Governments.  I am, therefore, 
looking at this problem from the point 
rof view of what is further to be done. 
Whatever we have done is  already 
there and will be before the bar  of 
the public opinion here as also  the 
opinion outside; but, I would  point 
♦out that though the pace is slow, the 
pace is certain and the pace of pro­
gress is steady.  That is what I am 
trying to impress upon the hon. Mem­
bers of this House on behalf of the 
numerous States  which are  trying 
hard in this respect. I may also point 
out that we are trying to have more 
funds.

Shri Balmiki: But, so far-----

Shri Datar: Please sit down and I 
•shall reply to all the charges now.

I may also point out to this  hon. 
House that we are trying our best to 
improve the conditions of the Schedu-

They  are  doing
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led Castes and Scheduled Tribes at a 
far greater pace durmg the next Five 
Year Plan and for that purpose..........

Shri Dhmriya:  Which  is,  unfor­
tunately, not recognised by the Sche­
duled Castes people.

Shri Datar:-----we are trying to get
more funds and place at the disposal 
of the State Governments more fimds 
in this respect in addition to what the 
States themselves have done.  Some­
times, what happens is that here  in 
this case we are at a  disadvantage. 
So far as the execution of the various 
schemes is concerned, it is by  the 
State Governments and secondly, so 
far as the Centre is concerned,  the 
Centre is supplementing the efforts 
which the State Governments  have 
themselves been carrying on,

Shri Dhnslya:
nothing.

Shri Datar:  Please do not disturb 
now.  The whole picture is not  be­
fore us.

Mr. Deputy-Speaker:  The subject
has been discussed for twelve hours. 
If each hon. Member goes on inter­
rupting, then there can be no end to 
this kind of disturbance.  The  hon. 
Minister will kindly proceed.

Shri Datar:  I am submitting  to
this House that the whole picture will 
be  understood,  as  I  believe  it 
will be, when the next report will 
be before this House along with what 
has been done by all the State Gov­
ernments during the last five years. 
This is all that I have got to say so 
far as the alleged deficiency of work, 
as has been stated by many Members, 
is concerned.  Government are fully 
aware that this is a very important 
problem.  I would assure the  hon. 
Members who the other day charged 
us with a feeling of self-satisfaction 
or self-complacency, that there can be 
no feeling of self-complacency  and 
much less of self-satisfaction, because 
we are aware that this  problem is 
concerned ultimately with the fate of 
the Indian  nation.  If nearly  one- 
fifth of the population remains  ab­
solutely backward and remains iindtr
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certain  handicaps  and  disabilities, 
then democracy in India cannot suc­
ceed; a weUare State also cannot suc­
ceed.  Therefore, in the larger inter­
ests of the country as a whole as also 
with the desire to help these unfor­
tunate  brethem,  Government  are 
fully seized of this problem and Gov­
ernment will do whatever is  neces­
sary to see that all these disabilities 
are a matter of the past and that pro­
gress is assured at a far greater pace 
than what has been possible during 
the last four or five years.

Secondly, there is a certain misap­
prehension in the minds of a number 
of people, namely, that all this  has 
got to be done within ten years; that 
) schemes for the improvement of bet­
terment of the lot of the  Scheduled 
Castes and Scheduled Tribes have to 
be executed only within ten years and 
that after ten years all this has to 
lapse. That is entirely incorrect.  The 
Constitution  has  stated  that  the 
reservation of seats in Parliament and 
in the State legislatures has to be for 
a period of ten years. But the Consti­
tution has laid down certain obliga­
tions upon the nation and upon the 
Governments in the country that the 
conditions of these people have got to! 
be improved  as early  as  possible. 
Therefore, let not the hon. Members 
feel impatient that after ten years all 
thl,s work will be completely stopped. 
This work has got to be done not only 
within ten years  but could  extend 
even beyond ten years to the extent 
that is necessary.

Before 1 deal  with some  of the 
specific points,  I would also request 
the hon. Members that whenever they 
go to their constituencies they should 
create public opinion in  this respect 
not only with regard to the Harijans 
but also the non-Harijans.  Now, no 
problem can be solved, with whatever 
money that  the   ̂Government  can 
spend, imless we have the active co­
operation of an active, vigilant demo­
cracy.  Therefiore, tar this task we 
require the co-operatiott not only  of

the various State Governments,  not 
only of all the officers concerned, but 
also of the hon. Members as well as 
of the public at large. This work can< 
be carried on with the full co-opera­
tion and co-ordination of effort  bet­
ween governmental and non-govern­
mental agencies together and if this 
awareness is there on the part of the 
public as also on the part of the Stat«
’ Governments and of the Central Gov­
ernment, I am quite confident  that 
this problem would be solved far ear­
lier than what some hon.  Members 
believe.  I appreciate  their  impati­
ence; I appreciate their desire that the 
conditions ought to improve as early 
as possible, and therefore, I would as­
sure all those hon.  friends that no 
effort wiU be wanting on our i>art to 
see that their conditions are improv­
ed as early as possible.  All that  I 
would implore with those hon. Mem­
bers is that they ought to understand 
that this is a heritage of the past and 
the inequalities  and the  numerous 
disabilities from which they are suf­
fering are a matter of history, of un­
fortunate history, and they have got 
to be removed and  strongly  faced. 
The whole citadel of  orthodoxy or 
backwardness has to be demolished 
as early as  possible.  Therefore,  I 
desire that we should have the  co­
operation of all the people. I am very 
happy that some hon. Members who 
did not belong to these  unfortunate 
castes and tribes have also expressed 
their fully sympathy ‘and support to 
the measures that the  Government 
and the public have  to take in this 
respect.

Now, I would proceed to mention 
a few points  only because  only a 
very short time is at my disposal. It 
was contended that though the Un- 
touchability (Offences) Act was pas­
sed by Parliament in the last session, 
still, nothing has been done.  So far 
as the  Government are  concerned. 
Government are taking steps to  see 
that whenever such offences are com* 
mitted, quick action Is taken. As thê 
House Is «wa!re,  this is a cognink̂
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offence and the  State Governments

have already issued instructions that 

the provisions of this Act have to be 

duly enforced.  But you will realise 
that some time would be . necessary , for 
making the whole  machinery abso­
lutely ready for investigation and for 
prosecution under this measure. This 
is a penal measure and, therefore, we 
shall be issuing instructions to  the
Governments of the States that copies 
of this Act should be printed in the 
vtirious regional languages and  the
matter should be broadcast in all  the
villages in the rural areas.  I would 
alsoi invite the all-India  associations 
and other  associations dealing with 
this problem to take part in this work 
and to see that the  provisions are 
known to all the people concerned. So 
far as police officers or other officers 
of Government are  concerned,  you 
will see that it is their duty to investi­
gate offences,  because the  offences 
under this Act are coignizable offences 
and if any  instance comes  to the 
notice of the Central Government or 
the State  Governments  of  either a 
dereliction of duty or an omission to 
do anything proper, then,  I would 
point out to the House that Govern­
ments are there to take as strong  a 
notice of such action or omission  on 

the  part of the  officers  and take 
suitable action. You will And that you 
have got an Act  solemnly passed by 
the Parliament and any infringement 
of the provisions of this  Act,  any 
neglect to enforce the  provisions of 
this Act,  would be a misconduct on 
the part of the officers.  I would see 
that the  State  Governments  again 
issue instructions in this matter, but 
ultimately,  you will  flnd  that we 
require the co-̂operation of the public 
also. The public has also to be vigilant 
and if that is achieved, then,  next 
time you will have instances  where 
our police officers have taken cogniz­
ance of these  cases and  have duly 
investigated  and  that the  persons 
concerned are  brought  to book.  I 
would see that  whatever possible is 
done and that the  people are made 
aware of the penal prorvisions of this 
statute, though, as you, Sir»  would
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agree in some  eases,  even  where 
injustice happens people  are slow to 
see that  the  provisions  are  taken 
advantage of, because there are other- 
disadvantages also.

Shri Velayudhan: This provision is 
ineffective and it could not be applied. 
Judges and  lawyers have expressed 
their difficulty.

Shri Datar: I have not been  able* 
to find out aay passage in any judg­
ment in connection with the adminis­
tration of this Act. *If there are any 
difficulties, then we are prepared to 
place  an  amendment  before  this 
House.  But we are aipcious that the 
provisions of this Act are fully avail­
ed of for the  purpose of creating a 
feeling of fear in the members of the 
other Hindu communities.  The other 
sections of Hindu society must under-̂ 
stand that untouchability hais not onij/ 
been abolished, but it is an offence to 
practise it. If they do it, they do it. at* 
their own cost. I would not deal with 
the question of  services  at  lengthj 
because I have dealt with it at very 
great length in the  other House and 
the hon. Home Minister has also dealt 
with some aspects of this question. We 
are trying to do our best to increase 
the intake. The increase in intake is 
bound to be gradual; it  cannot  be 
sudden. I would only point out to this 
House that this is a very big problem. 
It is not a question of distribution of 
patronage at all; it Is a question  of 
appointment of proper officers. We are 
anxious to see that as large a number 
of Scheduled Castes  and  Scheduled 
Tribes members are taken in service 
as possible and whatever caii be done 
in this  respcct will  surely be done. 
As I pointed out to this House, we are 
having a special  section  where the 
question  of  recruitment  has  been 
constantly kept in  view.  An  hon. 
Member on this side asked me as to 
what we were going to do so far as 
the non-enforcemtot of  the policy of 
the Government was concerned.  We 
have got  Ministers at the  head of 
variotis Ministries and whenever it it 
found  that in the  matter  of 
promoUon,  a  Schedule  Casteg  ô
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.Scheduled Tribes members is superse- 
,ded, that case has got to go to  the 
Minister; the Minister will have  to 
.satisfy himself that the supersession, 
if it was there, was  proper.  If  he 
.gcomes to the conclusion that it  was 
wrong, then it  will  be  set  aside. 
Therefore, our Government are taking 
•every step possible; let not the House 
be under the notion that Government 
.are against the untouchables or aga­
inst the Scheduled Castes  or Sche­
duled Tribes. Government do desire 
that there should be a  fairly  ade- 
.quate representation, so far as these 
sections of the Hindu commimity are 

concerned.

I will now deal with certain points 
that were raised during the  debate. 
'One point was  about  census  enu­
merations.  As  a  result  of  1955 
enumeration, certain difficulties have 
been pointed out. Government have
• considered these difficulties and have 
met them in certain cases. I would 
point out in this connection that even 
before the 1951 elections were to be 
held, the Government took a policy 
.decision in 1949 or 1950 that so far 
. as  the  enumeration  of  individual
castes was concerned, that enumera­
tion should not be there at all, be-
• cause it was the desire and view of 
Government fhat there should be a 
casteless  and  classless  society. 
Therefore, when the preparations for 
•the  holding  of the 1951  elections 
were going on, then a policy decision 
was taken that there ought not to be 
any enumeration of castes, sects etc. 
But Government made an exception, 
because ultimately the Constitution 
also was going to make an exception. 
They had three  columns for  these 
classes. One  was  the  Scheduled 
Castes column, the second was the 
Scheduled Tribes column  and  the 
third was with regard to certain back­
ward classes of society, which  were 
so recognised by the various States. 
On the basis of this, after the Cons­
titution was promulgated, the Presi­
dent issued  orders  regarding  the 
Scheduled Castes and Scheduled Tri­
bes. These orders were prepared on
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the strength of the material that was 
given to us by the various State Go­
vernments. Unfortunately,  whax 
happened was, though  the  various 
castes were mentioned, certain com­
mon names, synonjrms for example, 
were not mentioned at  all.  There­
fore, instead of giving the name of a 
particular Scheduled Caste recognis­
ed  by  the  order, they  gave  tne 
general  name.  For  example,  in 
certain cases the name 'Harijan' was 
given. In the South sometimes Uiey 
say adi kamataka, adi andhra or adl 
dravida; these names were given and 
ultimately  when  the  question  ol 
enumeration came up, they could not 
take cognizance of those names, be­
cause “Harijan” or other names were 
not put in there. -Thus, there was a 
certain deficiency and certain commu­
nities  could not be entered in  the 
enumeration list at all. For instance, 
in the State of Madhya Bharat, where 
I had gone only the other day, I found 
that before the elections were held, 
the members of a certain community 
were of the view that they  should 
not call  themselves  as  Scheduled 
Castes members. There was a parti­
cular community, a very large  and 
well-placed community,  which  also 
refused  to be  called as  “untouch­
ables”;  they called  themselves  not 
as a backward comumnity. In res­
pect of the column about backward 
classes also, the names of the various 
conmiunities were not mentioned at 
all and all the persons who belonged 
to any  one or other  of  backward 
communities were clubbed  together. 
Similarly, the Scheduled Castes and 
Scheduled Tribes were also clubbed 
together.

Shri Dhusdya: I would like to point 
out that those people, who do  not 
wish  themselves to  be  called  as 
Scheduled Castes or Scheduled  Tri­
bes members, are induced to say like 
that.

Shri Datar: What happened was that 
in certain cases, the number fell down 
and the State Government also took 
up this question with us. The Hyder­
abad  Government,  the  Saurashtra
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Government, the Bihar  OovemmenT 
and certain other Governments  also 
took up this question. For example, 
there is the washermen community. 
This community is known by various 
names; in certain parts of Deccan and 
Bombay State, they are called pareet, 
dhobi, rajak, agasika and so on. Some 
of these  names,  especially  multi­
lingual names, were not mentioned. 
These  difficulties  had  to be  met. 
Immediately on receipt of these com­
plaints, the  Gk)vernment  had  the 
whole matter examined. Now they 
have set right the enumerations  so 
far as these  communities are  con­
cerned, in the case of Saurashtra and 
Hyderabad. So  far as  Bihar  and 
U. P. are concerned, we are  consi­
dering the question. Especially  in 
the case of Bihar, the problem bacame 
very difficult in the district of Dar- 
bhanga; somehow the figures are not 
clear  as far as this District is con­
cerned.  We have  asked  the  sup­
erintendent  there  to find out  the 
reason for this smallness in the num­
ber. In this district, the number  of 
Scheduled Castes members was also 
very  small. Possibly some of  the 
reasons that I have pointed out may 
also be there in the other  districts. 
We are examining this question also 
in the case of Mysore and Madras, 
where the number is fairly large. 
Government  halve  already  taken 
some action and now the Delimitation 
Commission also have accepted  our 
conclusions, so far as Saurashtra and 
Hyderabad are concerned. Ultimate­
ly, you will find that the number is 
not very large. I have got here the 
figures and they would show that this 
number is not so large as the  hon. 
Member  might  believe. I  would 
point out that the smallness of num­
ber is not very great. So far as the 
whole State of Bihar is concerned, the 
number fell by 3,37,000. In the case 
of Madras it was about 8 lakhs and 
in Hyderabad it was 3,73,000. So far 
as Mysore is concerned, the number 
fell by 1,30,000. All these figures are 
in respect of Scheduled Castes. So 
far as the Delhi State is concerned, 
there the  position was a bit  more 
awkward. What happened was this.
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So far as the electoral rolls and the 
constituencies  for the last  general 
elections were concerned, they had i 

to depend upon  the  1941  census 
figures. As the 1951 census figures 
were not available, in the  case of 
Delhi, they took  into  account  the- 
figures regarding Punjab.  That list 

was not the correct list.  The whole 
matter was gone into  and it was 
found that even according to the 1951 
Census, the figure would not be very' 
great at all. Originally,  it  wag 2 
lakhs and  odd. Then,  it  became
268,000 or 269 000. Even in this case 
also, the number is  not  much. I 
would not go into  further  details: 

because my time is up.  But. I would 
point out to the House that wherever 
there  have  been  any  legitimate 
grounds. Government have taken all 
proper steps and they have also re­
counted the slips in  certain  cases. 
Government are anxious that in the 
case of all  proved  deficiencies  or 
omissions, proper amends should  be 
made.  They would be so made and 
at the general elections, the persons 
who are concerned will be duly noti­
fied either as Scheduled Castes  or 
Scheduled Tribes.

2 P.M.

There was the question about  the 

Backward Classes  Commission’s re­
port. I am not dealing with  that
question.  But, you are  aware,. Sir,
that we  requested  the  Backward 
Classes Commission to point out whe­
ther there are any defects by way of 
omission of commission  so  far  at 
the three President’s  Orders  were 
concerned. We received  from  them
certain lists and these lists are under 
examination. We are consulting the* 
State Governments.  As soon as we 
receive  the information from  the
State Governments and a final  deci­
sion is taken,  due  effect  will  bê 
given  to  that bj  bringing  in an 
amendment here so far as the Pre­
sident’s  Orders  are  concerned, 
because, ultimately it  would b« the- 
pleasure only of the  Parliament to
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[Shri Datar]

make any amend2n::nts either  about 
the Scheduled Castes  or  the Sche- 

•duled Tribes.

Shrl Rane

that report 
public?

(Bhusaval):  When will

be  available  to the

Shri Datar: It  wjll  take  some 
time. We are examining it. We will 

Jiave to consult the State  Govem- 
.ments also.

I  would not say further about the 
A'lglo-Indians.  That  question  is 
likely to be considered shortly.  But,
J would poin; out in all these con­
nections that we have got before us 
figures that in certain  cases,  the 
number of candidate!  available was 
far less than the actual  positions to 
be filled up. Secondly, as far as these 
Public Service  Commissions, either 
ttie Railway Public Service Commis- 
.sions or the other  C5ommissions are 
concerned, they can  b̂  approached 
by private associations only on the 
q̂uestion of principle. They  cannot 
and they should not purport to nomi­
nate certain persons.  If there is any 
individual or personal consideration, 
it becomes very  awkward  for the 
C'omm.'ssions to  deel  with  them. 
Then, you will And that just as we 
have in the U.P.S.C an hon. Member 
from the Scheduled Castes, similarly 
also, in one of the  Railway  Com­
missionŝ We have a Harijan member. 
If I mistake not, one of the Chair- 
'̂ an of these Railway  Commissions 
is ' an Anglo-Indian. These also will 
show that the Government are try­
ing their best

Even in ^̂espect of  the  complidnt 
*«bout reduction of grants. Government 
*will see to it that no reductions are 
made. Even in the case of one Govern­
ment where, on account of a misunder̂ 
standing about the provisions in the 
Constitution regarding the Anglo-Indi­
ans, a certain amount was not given 
70U are aware that under Article 336 
the grants are to be gradually reduced 
by 10 per cent. In that particular case. 
Onatmuch as the grant given was leM
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in a particular year, on account of a 
misunderstanding on a point of law, 
next year, there was no reduction in 
the grant at all.  I would submit that 
so far as the Anglo-Indians are con­
cerned, Government stand by the as­
surances that they have given in the 
Constitution. There is no desire on the 
part of the Government to depart from 
or get rid of any assurances that we 
have given to them.  They are only 
for 10 years.  All the Ministries, the 
Railway Ministry has also the Central 
Board of Revenue, are anxious that 
whatever has been promised should be 
fully implemented in the interests of 
the Scheduled Castes.

Something was said about grievances 
by my hon. friend Shri Naval Prabha- 
kar.  I would examine all these griev­
ances about Delhi. I would also like 
to point out this.  On one  occasion, 
an hon. Lady Member made certain 
aspersions against a public association 
to which a grant was being given by 
the Government.  It is an association 
which is run by the Servants of the 
People Society.  This  Society  wai 
started by the late Lala Lajpat Rai. 
Some hon. Members like Shri Tandon, 
Shri B. G. Mehta, Shri Algu Rai Shastri 
are members of the Committee.  The 
Vimukta Jathi Sangh  has  Shrimati 
Ram'?sl*'.vari Nehru as the Chairman. 
Whenever any irregularities take place, 
they are brought to their notice and 
steps are taken to rectify them. Un- . 
fortunately, the  name of a  person 
against whom actually a prosecution 
is pending was mentioned here as  a 
great social worker.  When a prose­
cution is pending, it would be wrong 
either to condemn the man or praise 
him also. I submit, especially in India, 
we have to be very particular about 
the reputation of private association*. 
These associations are doing very good 
work.  Ansrthing that is said on the 
floor of the House on the basis of 
materials which are likely to be at 
least one-sided, is likely to affect the 
. public. Therefore, I would implore on 
hon. Members  not to  bring in any 
public associations.  If they have any 
complaint that the affairs are not
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ing carried on properly, I would assure 
this hOD. House that we will take pro­
per action. In this particular case, to 
"ward off all suspicions, what we have 
done is we are helping this Associa* 
tion through the Delhi  Government 
The Delhi Government are exercising 
full supervision over whatever is be­
ing done by the Vimukta Jathi Sangh.

Shri Ramananda Das: On a point of 
Information, may I know whether the 
Government will set up an  enquiry 
-committee about the conduct of Sewak 
Ram in exploiting these people?

Shri Datar: Whatever is necessary 
has been done.  If the hon. Member 
lias got any difficulties, if the  hon. 
Member has got any complaint, he Is 
welcome to come to me at any time 
and I am prepared to make full en­
quiries and see that no  injustice is 
done, no wrong is done by any per­
son or any society which is receiving 
help from the Government.

A number of other suggestions have 
been made.  I would point out that 
we have taken steps to mitigate all 
hardships. As regards certificates re­
quired with an application to the Edu­
cation Ministry, we have laid it down 
that these certificates ought to be given 
by officers.  These certificates cannot 
b̂ given, on the face of it. by non­
officials, because certain enquiries have 
to be made.  If a certain certificate 
has been given by a Govemmenx ser­
vant, he will be hauled up and a de­
partmental enquiry will  be  started. 
That is not the case with non-officials. 
Therefore, we have to depend on the 
officers' report and officers' certificate, 
because they have got at their disposal 
<*ertain materials from which they rim 
find out whether a certain certificate 
jihould be given or should not be given. 
As regards delay in the payment of 
the grants by the Education Ministry, 
sometimes delays do take place.  The 
problem, you will find, is extremely 
stupendous.  Even so far as the exa­
minations,  matriculation  or fchool 
final or corresponding  examination* 
are concerned, the results are declared 
in some cases even in June, and im­
mediately applications  are  received.
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This year, you will find that 54,000 
applications have been received. The 
Government are going to give scholar­
ships to the tune of Rs. 1,30.00,000. 
All these  applications  have  to  be 
scanned. A special staff has been ap­
pointed.  Sometimes, we receive re­
quests for postponing the date for the 
receipt of these applications. Therefore 
we have issued instructions that in 
all cases where an application isprima 
facie tenable, that particular student 
should not be .denied the opportunity 
of admission or continuance in  the 
college on the ground of delay in th« 
payment of money.  That question is 
also being examined and whatever is 
possible will be done.

Shri Kamath: Standing Instructions?

Shri Datar: Standing and sitting. Hon 
Members are also represented on th€ 
Advisory Bodies.  When such a large 
amount is being given Rs. 1,30,00,000. 
we desire that that amount should be 
utilised by or received by the person 
as early as possible.

Shri Kamath: I am not on the Com­
mittee.

Shri T. B. Vittal Rao: (Khamman): 
We are not on the Committee.

Shri Datar: I would not take  any 
further time on the question of Uiis 
issue. Only one point. My hon friend 
has suggested......

vw SiHpi p I  ̂iftr
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Shri Datar: So far as this queitioii 
is concerned, I have myself made the 
position clear in this House at  one
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time. So far as the Scheduled Castes 
are concerned, they are to be Hindug. 
The moment they ceaie to be Hindus...

Pandit Thakur Das  Bharffava: My
question  is  about  the  Scheduled 
Tribes.

Shri Datar: I am explaining the posi­
tion. I know your question.

So far as the Scheduled Castes are 
concerned, they have got to be Hindus. 
If, for example, they are converted to 
any other religion, they cease to be 
Scheduled Castes and therefore  they 
cease to have any of the advantages. 
But so far as the Scheduled Tribes 
are concerned, they can belong to any 
religion, because no such discrimina­
tion Or reservation has been made in 
the case of the enumeration of the 
Scheduled Tribes, and therefore,  the 
question that my hon. friend has raised 
is a difficult one, a ticklish one.  If 
for example, amongst the  Christians 
among the Scheduled Tribes there are 
many students that apply and if those 
applications are fairly valid, then It 
would be entirely wrong on the part 
of the Government to deny a scholar­
ship to a Scheduled Tribe student 
merely because he is a Christian.  It 
is true___

Pandit Thakur Das Bhargava: This 
is not my complaint at all.

 ̂m

ftWHRT ?ft I q? fr ift sm-WSfsnFJ f,

nt fW%«r  ̂I whr ̂

Shri D«Ur: All  I know what
the hon. Member has stated. He says 
that non-Christian  Scheduled  Tribes 
boys do not get their full share. This 
is on the assumption that there is a 
further division between the Scheduled 
Tribes as such.  You cannot make a 
distinction  between  the  Scheduled 
Tribes, and therefore we treat all the

Applications of boys and girls of the 
Scheduled Tribes......

Pandit Thakur Das Bhargava:  All
the money cannot be  given to one 
tribe or one caste or one section of 
the people.

Shirl Datar: We cannot make a dis­
tinction inter se so far as the Sche­
duled  Tribes  are  concerned,  and 
therefore all that we can do is that 
we can encourage the other members 
of the Scheduled Tribes by asking the 
State  Governments  to  give  them 
grants, if, for example, the disparity 
between the two is very great.  But. 
it has to be clearly understood that 
so far as this post-matriculate scholar­
ships are concerned, they have to be 
strictly on merit, within the purview 
of the merit that has been laid down,, 
and there it would be very difficult 
for the Education Ministry to make 
a distinction  between  a  Christian̂ 
Scheduled Tribe and  non-Christiaa 
Scheduled Tribe.

Pandit Thakur Das Bhargava: I da
not want discrimination. The interests 
of non-Christian members of Scheduledl 
Tribes also should equally be taken 
into consideration.

Shri Datar: That question also will 
be considered subject to this general 
observation.

Shri Balmiki:  I want  to put one
question.

Shri Datar:  An hon. friend wants 
to know what steps Government are 
taking regarding the All-India  ser­
vice®. So fax as the all-India ser­
vices and the  Central  Secretariat 
services of the higher  classes  are 
concerned, what we do desire is this. 
It is true that the intake  Is  very 
small, in some cases it is very low 
also. That is on account of the fact 
which was mentioned by my  hon. 
friend Shri Kureel  himself. These 
unfortunate  people  have to pass 
through very  great  difficulties and 
their environments are highly  dis­
couraging to educational attainments;
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He has no executive power at all, nor 
has the Central Government any ex- 
cutive power  in  this  respect. We 
have to  depend  upon  the State 
Governments, ahd I • am happy 10 
state that the State Governments are 
carrying on their work in a  fairly 
satisfactory manner.

and therefore it is that a very Idrge 
number of these people fail in the 
personality test. Whenever a boy or 
a girl passes the written test as also 
the personality test  among  these 
Scheduled  Castes * and  Scheduled 
Tribes, then so far as those persons 
who are  qualified are  concerned, 
Vfe are taking them  whatever  the 
order of their merit  may  be. Wc 
have done  it  as  a  special case. 
Otherwise, we  take  candidates  in 
the order of merit, but so far as the 
Scheduled  Castes  and  Scheduled 
Tribes are concerned, we go further 
down within the  list of  qualified 
persons, and therefore what my hon. 
friend stated is not correct at all.

With respect to  the  personality 
test, that is an absolutely  essential 
test. You cannot trifle with that test.

Shri Velayudhan:  Why?

Shri  Datar:  I  am explaining.
These candidates are going  to  be 
placed in  charge  of  districts  and 
therefore we have to be very care­
ful that these officers  are  properly 
trained, and therefore what we are 
now  considering  is  this. Before 
actually they appear either for tl*e 
written test or for the personality
test, we should see to it that they 
pass through a coaching class where 
they would receive proper coaching 
Or tuition. If  that is  done, then
naturally  it  is quite  likely  that 
more candidates would pass through 
both of  these  tests. Government 
have certain schemes  before  them, 
and Government would be very glait 
to help such students because ŵ do 
desire that their number should be as 
large as possible. Therefore, a  pro­
examination coaching or training is
now under contemplation.

Shri Ramananda  Das:  Adequate
power should be given to the Commis­
sioner.

Shri Datar:  That is for the hon.
sovereign Parliament to consider. I
have explained the position. Accord­
ing to article 338, the Commissioner 
has merely to investigate and report.

Shri Deofam (Chaibassa-̂ Reserved 
Scheduled Tribes): What about tribal 
welfare?

Shri Datar:  So far as tribal wel­
fare is concerned, Government . Lre 
giving special attention to it, and  I 
would invite the hon. Member's atten­
tion to a leaderette  in  the Indian 
Express  of today.  Therein it has 
pointed out to the Government and 
the public that while it is necessai-y 
that these people have to be brought 
up according to our standards,  we 
have to preserve their culture, and it 
has counselled patience. It has stated 
that any fast rate of  progress is 
likely to dislocate the whole condi­
tion.

Shri Balmiki:  The other day the
hon. Home Minister stated that as a 
result of the enquiry conducted by 
the Backward  Classes  Commission, 
the lists of the Scheduled  Castes 
and Tribes are to be  revised  and 
greater representation is contemplated 
by the Government. May I  know 
if the  Government  have directed 
Election Commission to carve  out 
more constituencies for them?

Shri Datar: The work Is now *at 
a preliminary stâe.  We have to 
receive the opinions of  the  State 
Governments in  respect  of the re­
commendations made by the  Back­
ward Classes Commission, and after 
Government have taken  a  decision 
regarding either keeping a particular 
caste or tribe or taking it away, or 
adding to it Government will  cer­
tainly  make  a  reference  I0 the 
Delimitation Commission and take all 
other steps. ,

Some Hob. Members rose—

Mr. Deimty-Spcaker:  Do all want
to put questions simultaneously?
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Sardar A. S. Saifftl:  1 want  one
clarification.

Shrl Kamath: On a point of order.

Mr.  Deputy-Spcaker;  What  is

;he point of order?
I

Shrl  Kamath:  Is it in order lor
the hon. Mijiister to quote whatever 
the Indian Express or any other news 
paper  has said  in a  leader  or
leaderette as the authority for some­
thing that he says?

Shrl  Datar: It has  quoted  the
opinion of Dr. Elwin who is a ;ireat
authority on Scheduled Tribes. I am 
merely  pointing out. It  is for him
to accept.

Mr. Dcputy-Speaker:  There is no
harm. Already we  have exceeded 
the time by half an hour. The other 
Ministry is waiting there.

ITfWv :

Mr.  Deputy-Spcaker:  I  have
allowed sufficient number of questions. 
Now, I  will lake up the motions. 
Hon.  Members  who  want  their 
motions to be put will kindly say so.

Shrl N. B. Chowdhury (Ghatal):  I 
want to press my substitute motion 

No. 13.

]\Ir. Deputy-Speaker:  The question

is:  '

That for Iftie original motion, 
the following be substituted;

“This House  having  consider­
ed the Report of the Commissio­
ner for Scheduled Castes and 
Scheduled Tribes for the period 
ending the 31st  December,  1953. 
regrets that due steps hnve  not 
been  taken  to safeguard  their 

Interests ”

The m<kion was negatived.

Sbrl Kamath: I want u-) \iress my 
substitute motion No. 1*.

Reports oj Cwnmis- 14444 
sioner for Scheduled 
Castes and Scheduled 
Tribes for 1953 and 1954

Mr. Depaty-Speaker: The question is:

That lor the original motion, the 
following be substituted;

“This House having considered 
the Report of the  Commissioner 
for Scheduled Castes and  Sche­
duled Tribes for 1954, regrets that 
the measures taken  by  Govern­
ment for the advancement of 3ohe- ' 
duled  Castes,  and  particularly 
Sche<iuled Tribes, have been  in- 
adeq\iate nnd unsatisfactory. ’

The motion was negatived.

Mr. Deputy-Speaker: There are som̂ 
substitute motions in the  name  of 
Shri Naval Prabhakar. Does the hon 
Member want to press nny of them?

•ft snmr : A r tftx  ̂^

I

Shri Datar:  The matter is under
consideration. After consideration, the 
board will be set up.

Shri Naval Prabhakar:  I  am  not
pressing the motions.

Shri K. K. Basu: We want that sub- 
titute motion No. 25 may be put  to 
' ote

Mr. Depuiy-Speaker: The question Is* 

That for the original motion, the 
following be substituted:

‘This House having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul­
ed* Tribes for 1954,  recommends 
that the State Governments shall 
ensure that before 1960—

(a) every Scheduled  Castes  and 
Scheduled Tribes  family  at 
least 5 cents of house-site in 
rural  areas  and  hundred 
square yards in urban areas;

(b) a sum not less than Rs. 200/­
is provided for each such  of 
those families who do not own 
a house costing more than 
500 rupees: and
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(c) every Scheduled Castes  and 
Scheduled Tribes family who 
is engaged In agriculture, is 
provided with at  least  four 
acres of land.”

The motion was negatived.

Mr. Deputy-Speaker: I take it  that 
the other motions are not pressed 
They are deemed to be negatived. No 
amendments to the original motions 
have been carried.

MOTION RE: WHITE PAPER ON 
GATT

The MUnister  of  Commerce  and 
ladnstry and Iron and  Steel  (Shil 
r. T. Krishnamacharl): I beg to move:

“That the White Paper on the
General Agreement on Tariffs and
Trade be taken into consideration.*'

In asking the House to consider the 
White Paper on the General Agreement* 
on Tariffs and Trade or the GATT as 
it is popularly known, I feel I should 
give the House the historical  back­
ground of the General Agreement with> 
out  which it is perhaps  somewhat 
difficult for many of the hon. Members 
to consider it in its proper perspective.

Before the war, there was no inter­
national agreement governing inter­
national trade.  The grant of most 
iavoured nation treatment in the matter 
of tariffs was a matter of  bilateral 
negotiation and agreements.  Every 
country was free to give preferences 
OT to follow discriminatory policies 
in regard to tariffs and quotas. There 
were no checks on dumping or subsi­
dised exports cither.

After the war, an attempt was made 
through the Charter of  the  United 
Nations and its subsidiary bodies to 
promote international  understanding 
not merely in political  but  also in 
economic  and social matters as well. 
Seventeen countries, including our own 
country, were invited to be members 
of the preparatory Committee of the 
United Nations Conference on Trade 
and Elmployment, which was set up to 
frame a charter for an International

Trade Organisation.  This committee 
held its first session in London towards 
the close of 1946.  It came to the con­
clusion that it would be desirable to 
have  negotiations to lower tariff and 
other trade barri'ers, and to elimii:ale 
preferences even before the rominfi into 
being of the International Irade Orga­
nisation.  Accordingly,  in ,1947, 23 
countries took part in tariff negotialiona , 
at Geneva, as a result of which impon 
duties on several thousands of items 
were lowered or bound against future 
increase by the countries that pa'rtici- 
pated in the conference.

Although the tariff negotiations were 
conducted bilaterally beween countries 
which wanted concessions from each 
other, the benefits of the concessions 
wei'e, on the principle  of  the most 
favoured nation treatment  between 
member countrieŝ applicable equally 
to all the signatories. As a result of 
these negotiations, India received cer­
tain tariff concessions, either directly 
or indirectly, on most of her important 
export comfnodities, e.g. on Jute yam 
and manufactures  from the  USA. 
Canada, New Zealand, Australia etc., 
on cotton textiles from Australia, New 
Zealand, Canada etc.. on coir yam and 
manufactures from the USA, Australia, 
the Benelux countries etc., on tea from 
USA, Canada, France etc.. on woollen 
carpets and rugs from USA, Canada, 
Australia, New Zealand, etc., on pep­
per, ginger and other  spices  from 
Australia, USA, the Benelux countries 
etc.

I shall not try to enumerate ĥere 
all the details of the concessions given 
to India’s export trade, which were 
negotiated at Geneva and also at sub­
sequent conferences organised by the 
GATT in Annecy and Torquay. An up 
to date analysis of these concessions 
has been recently published and made 
available to this House. All that  I 
want to emphasise • now is that  the 
basic objective of the conference  in 
Geneva  was a  reduction in  tariffs. 
Nevertheless it was felt that if these 
concessions were to be of real value, 
there must be some trade rules to en­
sure that by quota  restrictions  and 
other similar devices  their  benents 
were not nullified. It was also ne
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